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MINISTRY OF ROAD TRANSPORT AND HIGHWAY'S
NOTIFICATION
New Delhi, the 15th May, 2025

S.0. 2192(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, S.0.720(E) Dated:11/02/2025, published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for construction (widening /two lane with paved shoulder/four laning etc.,),
maintenance, management and operation of NH-1C (New NH-144) District of Reasi, Providing Retaining Wall,
B/Walls, Minor Bridges, Signages, Crash Barriers & Slope Protection in the selected reaches in the stretch of land from
Km 24 to Km 41 in the state of Jammu & Kashmir (UT).

And whereas the substance of the said notification has been published in “Daily Excelsior” and “Dainik Savera
times” both dated 20.02.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;
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And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-1C (New NH-144) in the
stretch of land from Km. 24 to Km. 41 in the district of Reasi in the state of Jammu & Kashmir (UT).

State: JAMMU & KASHMIR

District: Reasi

SI. No.

Survey/Plot Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

1|

| 6

Taluk: Katra

Village: Kotli Manotrian

1

1243 min

Private

Non-Agriculture

(BQ)

0.0131501

Owners :-Hem Raj
Adopted Son Indru ¥
share, Shiv Kumar,
Jugal Kishore sons in
equal 10 share, Mst.
Pooja Devi Daughter,
Mst. Tripta Devi W/o
Lt. Munshi Ram in
equal 2 Share out of 4
share, Krishan Lal son
Heeru 4 share, Ram
Saroop, Rattan Lal
sons in equal 10 share,
Mst. Pritibha Devi,
Mst. Reva Devi
daughters Khakri Devi
in equal 2 share out of
1 share out of ¥ share,
Thakru S/o Gopi Y4
share, Kartar Chand,
Tirth Ram, Hem Raj,
Madan Lal, Ashok
Kumar, Sat Pal Sons,
Mst Raj Kumari, Mst.
Prakasho Devi, Mst.
Shakuntla Devi, Mst.
Toshi Devi daughters,
Mst. Gaiyatri W/o Lt.
Badri Nath in equal
Brahmin R/O Deh.
Occupants:- Hem Raj,
Ashok Kumar, Madan
Lal, Sat Pal ss/o Badri
co-sharer.
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[F. No. CALA/DC/RSI/2024-25/209-16/3D]
SHAIKH AMINKHAN, Director
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